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I, the Chairman of: the Public Accounts Committee, as authorised by the 
Committee, do prescnt on their behalf this Eighty Second R W  on the 
Action Taken by Gwernment on the recommendations of the Public 
Accounts Comrmttee contained in their 26th Report (Fourth Lok Sabha) 
on Appropriation Accounts (Civil) 1965-66 and Audit Rcgort (Civil), 1967 
relating to the Ministries of Fmce, Industrial Development & Company 
Mairs (Department of Industrial Development) and Steel Mines and Metals 
(Jhpmtment of Iron & Steel aad Mines & Metals) and Action taken by 
Gwernment on the recommendations of the Public Accounts Committee con- 
tained in 20th Report (Fourth Lok Sabha). 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was appoint- 
ed to scrutinise the replies received from Government in pursuance of the 
recommendations made by the Committee in their earlier Reports. The 
Sub-committee was constituted with following Members : 

1. Shri D. K. Kunte Convener 
2. Shri C. K. Bhattacharyya 
3. Shri K. K. Nayar 
4. Shri Narendra Kumar Salve 
5. Shrimati Tarkeshwari Sinha 
6. Shri N, R. M. Swamy. 

3. The draft Report was considered and adopted by the Sub-Committee 
at their sitting held on 22nd April 1969, and finally adopted by the Public 
Accounts Committee on 28-4-1969. 

4. For facility of reference the main conc1usions~'recornmendati~ of 
the Committee have been printed in thick type in the body of the Report. - 
A statement showing the summary of the main recommendations/obse~a- 
tions of the Committee is appended to the Report (Appendix V). 

5 .  The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller and Auditor General of 
India. 

M. R. MASANI 
Chairman, 

Public ,4 ccounts Committee 

NEW DBLHI; 
April 28, 1969/Vaisakho 8, 1891 (S) 

('J) 



CHAPTER 1 

REPORT 

This Report of the Committee deals with action taken by Uovernment 
on the ~endat ions /observat ions  contained in their Twenty-Sixtb 
Reprt  (Fourth Lolr Sabha) relating to Ministries of ;Finance, Imhtrial 
Development and Company Affairs (Department of Industrial Development) 
and Steel, Mines & Metak (Department of Lron & Steel and Mines & MclPls) 
and action taken by Government on the recommendations of the PubIic 
Accounts Committee contained in 20th Report (Fowth Lolr Sabha) which 
was pwented to the House on 19th April, 1968. 

1.2. Out of 23 rewmmendations contained in tbe Report, action taka  
notes/statements have been received in res of 2 1 * recommendatioas.. 
Reply is still awaited in respect of S. No. $" (Paragraph 1.31). 

1.3. The Action Taken Notes/Statements on the rccommendatims of 
the Committee contained in the 26th Report have been categorised under 
the following heads : 

( i )  Recommendnliom/observutions that have been accepted by the 
Government. 
S. Nos. 1 (Para 1.52-1.56), 2, 3, 5, 6, 7 (Para 1.104) 

8(Para 1.122), 9(Para 1.130), 10, 13, 18 (Paras 3.40 
& 3.42) and 20. 

(ii) Recommendatiorrs/observationr which the Committee do not 
desire to pursue in view o,f the replies of Government. 
S. Nos. 7 (Paras 1.103 & 1.105) and 18 (Para 3.41). 

(iii) Recommendations/observa~ions replies to which have not been 
accepted by the Committee and which required reitnation. 
S.Nos. 1 (Para 1.571, 11. 12 (Para2.34.2.35). 15, 16, 17, 

19 & 21. 
(iv) Recommendcrtions/observations in respect of which interim 

replies have been furnished by Government. 
S. Nos. 4, 8 (Para 1.123, 12 (Para 2.33), 22 and 23. 

1.4. The Committee will now deal with the action taken by Government 
on some of the ~ t i o n s / o b s e r r a t i o n ~  K o h  W Mining Un* 
taking--Para 1.574s.  No. 1 o f  Appendix V). 

1.5. In paragraphs 1.1 to 1.60 of their h n t y  Sixth Report (Fourth 
Lok Sabha) the Committee deal with the detail the working of the KoQr 
Gold W i g  UdaWbgs.  In para 1.57, the Committee referred to & 
in submission of th raport by tbe Tachnical Committee appointed in 1% "7 

,121 rcw to recommendation at S. No. 14 (Pam 3.1 1) a saparate reply hm not b a a  
futoirhd as lhia cowd by the Goverraent's reply t? S. Nw. 37:39 (pua#apbs 3.7. 
3.13 & 3.14) of the 68th Repon O'brd Lok Sabho) nlrt~ng to I& Jomt Pknt Cammittcc 
whicb u included in the 64th Rcpon (Fourth Lok Sabha). 

1 



to review the mining techniques and su-5 improvenients and made the 
following observations : 

''me committee are unhappy that the Technical Committee, which 
constituted by Government as far back as in January, 1965, has 

not so far submitted its Report. They need hardly stress that the 
Technical Conunittee should expedite its Report so that Government 
can intiate concerted measures in the light of its suggestions to 
improve efficiency and effect economy." 

1.6. In their reply dated the 11th .November 1968, the Ministry of 
Finance (Department of Economic Mars) have stated : 

' m e  Technical Committee is being urged to expedite its report. Tt 
is unders!c:od that the reports of the two sub groups appointed by 
the Committee may be furnished shortly." 

1.7. Tbe Committee bope that the Minisby would pursue tbe question 
of srpeditiolls finalisation of the report by the TerbnicPl Conudttee 

Gold Miaing Undertaking and snggest improvements. 
ed rs early as 1965 to review tbe minmg techniques employed by 

1.8. Tbe Committee also desire that the compilation of conring @ares 
should be expedited, as suggested by the Consultants. 

1.9. The Committee attach great importance to irrcreahg productivity 
in the Kolar Gold Mining Undertaking and the adoption of effective costibg 
system for improling efficiency and minimidi losses. The Committee 
would urge government to pap sustained attention b these objectives so as 
to bring about the much needed improvement in thc work& of the Under- 
frliag* 
Cess on Salt-S. No. 11-(Paragraph 2.7-2.17) of Appendis V of  
TwmtySixth Report-Fourth Lok Sabhn. 

1.10. In paragraph 2.19, the Committee made the following observation 
in regard to the Salt Cess Fund : 

"Now that the Central Salt Ccss Act, has been in operation for the 
last 14 years. the Committee suggest that a comprehensive review 
of its working should be conducted to find out how far the 
objectives of the Act have been fulfilled. The Committee suggest 
that the help of the CentraY and Regional Advisory Boards for Salt 
should be enlisted to achieve the objectives underlaying the levy of 
the k s . "  

1.1 1. In their reply dated 10-12-1968 the Ministry of Industrial Deve- 
I o p m t  and Company AflEairs (Department of Industrial Development) 
have stated : 

'The recommendation of the Public Accounts Committee is noted. 
The Regicmal Advisory Board and Central Advisory Boards consti- 
tuted by Government have been regularly meeting to comider pro- 
posals for execution of development and labour welfare works. These 
Boards have already approved a large number of works For execution. 
The p r o g r m  d execution of works is drawn up according to tbeir 
mmmmendations. However, suflScient progress does not take place 
in the execution of w& for want of licensees interest and or an 



account of plocedural delays. With a view therefore, to s p e d  up 
the ~progrees, Government have under consideration tbe creation of 
Salt Cess Fund and the constitution of a Statutory Salt Boards which 
wodd be invested with sufficient pwvers to take quick decisions on 
the finalisation of works progran~me and thek execution. E v a  after 
thc d o m a t h  of the Salt Board, it is proposed that the Regional 
Advisory Board's and Central Advisory Board for Sdt would con- 
tinue to function as hitherto to make their recommendations to the 
proposed Wt Board for the execution of Development and labour 
welfare works lrom the cess proceeds. These Boards are broad 
based and in addition to Departments concerned of Central and State 
Governments, other interests concerned viz. Labour and industry 
and leaders of Public Affairs are also reproscnted on them." 

1.12. Tbe Committee note that m order to achieve better pt idpdbn 
by the Salt industry in tbe execution of development pmgmmm, Gonrn- 
nrcnt inwe in May, 1968 liberalid the code for gMnt of assistance to the 
Wt lioencees for execution of development programmes and Labom W&e 
Works. Government have also under consideration tbe meatiou of a Srtt 
Ce~s Fond and tbe constitution of a Statutory Salt Board i n v d  wi4h 
d d e n t  powers to take quick decisions on the finaIisation ot works 
g.lmc and tbci execution. The Committee bop that a decisb om 
hportaot issues would be taken and given effect to at an eady date. 

1.13. The Committee would like to know the sction taken in pmslulIce 
of their recommendation that a comprehensive review of the worm of the 
CenCral Satt Cess Act should be conducted to find out how fsrr the objedhes 
of the Act have been fuffilled. The Committee hove no doubt tbat srch 
a revicw would provide useful guidelines for execution of programme of 
development and labour welfare works. The Committee would also sng- 
gwt that such a review should be undertaken periodically sap once ia three 
Y- 

Oklrla Industrial Estate-Para 2.23-2.323.  .\<N. 12 (/'~;r'i.< 2.33-2.36) 
of Apperufik V oof TwenvSixrh Report-Fourth Lok Subha. 

1.14. In paragraphs 2.23-2.32, tht. Commit!ce dealt with t h ~  delay in 
the recovery of the arrears of rent from the ailc.!tces of sheds since Piovem- 
ber 1965 which stood at Rs. 8.21 lakhs in Novcnikr  1965 and had risen 
to Rs. 13.80 lakhs (including panel intcrcst at 6r: ) in October, 1967. 

1.15. The Committec had made the following observations in paragraphs 
2.33-2.36. 

"The Committee are not able to appreciate why it has taken Govern- 
ment more than five years to finaliie the hire-purchase terms on 
which the Industrial sheds in Okhla arc to be offered to tenants, 
though a decision was taken as far back as 1962 that the full eco- 
nomic rent charged from tenants would be adjusted against the 
amounts to be recovered towards the hire-purchase premium. The 
Committee would like Govt. to finalise these terms without further 
delay and make necessary recoveries~'adjustments. 
Thc Committee also note that the arrears of xvnt which stood at 
Rs. 8.21 l a b  in November, 1965 have risen to Rs. 13.80 lrkhs 
(including pnal  interest at 6 per cent) in October, 1967. It is 



obvious that the measures taken so far the Delhi Admiuistratbm 
have not yielded the desired results. 3 h ! a n m i t t s e m  me 
Government to take more stringent measures to recover these ancars 
and also to ensure that recoveries of current rent are not allowed to. 
fall into arrears. 
Steps should be taken to compkte the execution of deeds al k 
with the remaining 31 allottt?es. The allottees should also be made 
to take out the requisite insurance as prescribed in the deeds of lease. 
The Committee would like to watch progress made in the above 
respects through future Audit Reports." 

(Paras 2.33, 2.34, 2.35 & 2.36) 
1.16. In their reply dated the 25th January, 1969, the Ministry of Indus- 

trial Developnent and Company AfTairs (Department of Industrial Deve- 
lopment) had stated : 

"The terms and conditions of Hire Purchase have now been decided 
in principle by Government of India (vide Appendix I) .  The tata- 
tive figures for the same have been worked out and sent by the h l h i  
Administration to the C.P.WD. and ttic N.S.I.C. for confinnation. 
On receipt of their confirmation. the tern will be finaiiied by the 
Delhi Administration in consultation with their Enan= Department 
and with the approval of the Government of India. The sheds are 
to be handed over to the tenant industrialists on hire purchase beak 
and the entire expenditure incurred on it so far will be recovered 
from the factory owners. The question of any loss to the Oovern- 
ment does not, therefore, arise. 
(ii) The observation made by the Committee has been noted and 
all persuasive measures are being taken to recover arrears d rent. 
Coercive measures are not considered desirable in view of the pro- 
motional nature of the activity. Actually the main hitch in the n- 
covery of arrears of rent is the non-finalisation of the hire prnebase 
terms and to some extent the general economic recession in the 
industries. As soon as the hire purchase scheme is tinalised, the 
parties will be given reasonable time for payment of arrears of 
Hire Purchase premium. Those who fail to pay the premium with- 
in this time. will be deprived of the priviledge of Hire Punbaae 
and obiected from the premises and the allotment made to new 
parties. The recoverv of rent from the allottees of the sheds in the 
Okhla industrial Estate will be kept in view while handing over the 
sheds on H i e  Purchase. It is expected that by and laree tbe 
allttees will pay their arrean of hire purchase premium within the 
stipulated time and thus the amounts now shown as arrears of rent 
will be liquidated either by adiustment of past payments or by 
quick recoveries. 
The Position regarding uptodate to arrears of rent as on 31-10-1967 
and 31-10-1968 is given below :- 

Arrears of rent as on 
3 1-10-1967 -Rs 15,33,566.28 
Arrears of rent as on 
31-10-1968 -Rs. 23J6.617.37 
Recoveries made from 
1-1 1-1967 to 31-10-1968 -Rs. 1,91,272.10 



(iii) Out of 41 allottees, 6 have already executed lease dtad a d  
one shed is lying vacant. The remnining 34 have eubmirtod the hM: 
shetls by 1-8-1968 which wiU be registered shortly after scrutiny- 
96 factories have been insured as on 31st March, 1968 aphSt 3$ 
in 1965. Others are being persuaded to p t  their factones mmrred. 

L17. The Committee are ytonoteUmttbervrerradIrYbP* 

31-10-68. 
'"-3 risen trosr Rs. 15.34 lpkhp m on 1-10-67 to Rs. 23.26 lPLb tm 00 

1.18. The Committee aka mte that the q& of h a l i d o m  of dK 
bite-purbnse terms has been d e r  ebnsiderptioa d Gcwarmsd for erOre 
tban six years. The Committee desire tbat the sborrM 
be finalSsed witbout tmther delay so as to remove Pd& 
the A d n h W a h n  to take effedive measures b reeov-pest d 
a d ~ w c u r r e n t ~ s t o g o i a t o a r r e a r s .  

1.19. The Committee note that % factories have been bmml as 
31st March, 1968 as against 30 in 1965. The CommWe &sb tb 
r e u d d q  allottees shoold also be made to take oat the reqaisite f.rmsuae 
s pmmibed in the lease. 

Reduction in the stuff-Para 3 . 1 2 3 .  Nos. 15 and 16-(Parus 3.13-3.14)- 
of Appendix V o f  26th Report-Fourth Lok Sobha. 

1.20. In dealing with the question regarding reduction in the regular staff 
of the Iron and Steel Controller's Organisation and completion of the pend- 
ing arrears in the Price Accounts Division by 3 1-1 2-1968 as recommemkd 
by Khadilkar Study Team, tbc Committee in paras 3.13 and 3.14 of their 
Twenty Sixth Report (Fourth Lok Sabha) made the foIlowing observations : 

"Thc Committee would like Government to take an early decision 
regarding the reduction in the staff of the Iron and Steel Controller's 
Organisation considering that, following decontrol, most of the regu- 
btory work has devolved on the Joint Plant Committee, and that 
work connected with import and export was proposed to be transfen- 
cd to the Chief Controller of Imports and Exports and that the Iron 
and Steel Controller's organisation would be left mostly with deva 
lopmental work. As reprds the arrears of work in the Price and 
Accounts Division, the Cornrninec agree with the Study Team on the 
Iron & Steel Control Organisation that these arrears should be 
cleared by 31-1 2-1968. The Committee would like Government to 
take all necessaIy measures, inchding designation of staff from the 
existing strength spciaHy for arrears work, so that the target dated 
of 31-12-1968 is strictly adhered to." 
"The Committee would like to be informed of the measures taken 
to clear these long wndinn arrears bv 3 1-12-1968 and to e86ect a 
reduction in the xegular staff of the Iron and Steel Cont&*s Or&a- 
nisation so as to achieve maximum economy consistent with ~ ~ Q U F P  
rncnts." 
"The Committee hope that the work relating to the impwr and 
export of Iron and Steel along with the staf[ will be soon traaefiemd 
to the organisation of the Chief ControtAcr of Imports and Exports 
and that the problem of surplus staff would also lx quickly ssctidl. 



The Committee would like to be informed when this work'is trans- 
b d  to the Chief Controller of Imports and Exports as recommended 
by the Study Team on the Iron and Steel Control Organisation." 

(Paras 3.13-3.14 and 3.18) 

1.21. In their reply dated the 2nd November, 1968, the Ministry of 
Steel, Mines and Metals (Department of Iron and Steel) have statcd :- 

"The Committee had been informed earlier that the Empowered Com- 
mittee while considering the Report of the Khadiikar Study Team 
did not agree to recommendation of the Study Tcam in regard to 
the placement of special additional staff for ckcasancc o:' arrears o f  
accounts work which is to be completed by 31-12-1968 and decided 
to have a work study done by the S.I.U. in respect of the work which 
lwnained to be done to evolve a yardstick for thc dispmal of this 
work. S.I.U. who conducted the work study have recommended 113 
persons for the arrears of accounts work to be completed by 
3142-1968. As against this only 80 persons are employed on the 
work from 1-1-1968. As against 5.676 cases r sd ing  on 1-1-1968 
as many as 726 have been finally settled till tllc end of April. 1968. 
It appears that it may not be possible to complete the work by thc 
deadline stipulated bv the Study Tcam. Thc qucstiori of revising the 
target date for completion of work is presently under consideration 
in consultation with the Ministry of Fiance. 

1.22. The Committee note that as against 113 persons recommended by 
tbe hqmtion Usit of the Minisby of Finance for clearance of the 
~rrears of work in the Price and Accounts Division of the Iron and Steel 
Contmb's Organisation, only 80 persons were employed for the purpose. 
it  bas been pleaded tbat as a result the target date of 31st December, 1968, 
fixed earlier for completion of the work had to be extended. 

t23. Tbe Committee hope that the work would now be compkltd bv 
the revised date being fixed for the purpose, and that efforts would be medc 
to Compjete it before the said date. 

Sundry Debtors-Para 3.19-4. No. 17-(Para 3.20 oj Appendix V of 
Twenty Sixth Report (Fourth Lok Sabha) . 

1.24. In para 3.20 of Chapter III of their Twenty Sixth Rcport (Fourth 
Lok Sabha) the Committee had ma& the following oSscrvations in xgard 
b the recovery of dues from sundry debtors : 

"The Committee note that some small progress has been made in 
recovering dues from sundry debtors. The Committee would like 
the work of recoveries to be expedited. 

(Paragraph 3.20 of 26th Report) 
1.25. In their reply dated 31st January, 1969 the Ministry of Steel, 

Mines & Metals (Depmtment of Iron & Steel) have stated : 
"The Committee's recommendation has been noted. Every cndcav- 
our is S i  made to recover the outstanding ducs as quickly as 
fmsiMe. In this connection it may be mentioned that the outstand- 
mgs of Rs. 381.02 takhs against Sundry Debtors at the end of M a d ,  
1966 shown in tk Audit Report (Civil), 1967 have since boen rc- 
d u d  to Rs. 123.31 lakhs only at the end of March, 1968." 



Lwy of liquidated damges-Prnas 3.43-3.52 (S .  No. 19-Papa 3.53--of 
Appendix V of Twenfy-Sixth Report-(Fourth Lok Sabha). 

1.27. In para 3.53 of their TwentySixth Report (Fourth Lok Sabha), 
the Committee had made the following observation in regard to the pending 
cases of liquidated damages and where the liquidated damages were yet to 
be levied : 

"The Committee have already recommended in para 3.13 of this 
Report all arrears of work should be cleared by 31st December, 
1968. The Committee would like Government to inteasify tbeir 
efforts to finalise the remaining cases of liquidated damages." 

(Paragraph 3.53 of 26th Report) 

1.28. In their reply dated the 3 1st January, 1969, the Ministry of Steel, 
Mines and Metals (Department of Iron and Steel) have stated : 

"Thc Committee's recommendations have been noted. As regards 
clearance of arrcars of accounts work it may be mentioned that the 
Study Team's recommendations in regard to the staff composition was 
not accepted by the Empowered Committee. It was decided that the 
Staff Inspection Unit of the Ministry of Finance shoutd make make study 
of the work and assess the requirements of staff and e v h e  a yard- 
stick for disposal of this work. The Staff Inspection Unit have since 
submitted their report on 30-12-1967 and their recornmendatioas for 
additional s W  in their regard are under consideration of Government. 
In the absence of the requisite staff, it will not be possible to cam- 
plete the work of arrears clearance by the dateline stipulated by tbe 
Khadilkar Study Team. Every effort is, however, being made to ciear 
the arrears as quickly as possible with the existing staff. 

1.29. The position of the remaining 43 cases of liquidated damages is 
as indicated below :- 

(a )  out of 33 cases where the amounts of liquidated damages have 
been assessed. 
( i )  Amounts have been recovered fully either in cash or by 

way of adjustment in 13 cases (Rs. 68.193.19). 
(ii)Amounts have been partiy adjusted in 1 case 

Rs. 8,624.07). 
(iii) Claims have been dropped in 2 cases (Rs. 4.891.85). 
(iv) 1 case has been closed (Rs. 42.072.51). 
(v)  Civil Suit bas been filed in 1 case (Rs. 29,418.25). 

(vi) Necessary plaint is bein drawn up for filing a Civil Suit in d 1 case (Rs. 2,29,320. ). 
(vii) Legal notice has been issued by the Central Government 

Solicitor in 1 case (Rs. 3,620.83). 



(viii) 12 cases have been xferred to Arbitration (Rs. 
3,37,372.18) and 

(ix) The remaining 1 case (Rs. 9,358.35) has been mfetftd 
to the High Powered Committee for settlement. The High 
Powered Commit& has decided in respect of the remain- 
ing one case mentioned above that specific legal opinion 
should be obtained for certain aspects of the casc for Com- 
mittee's find decision. Action is being taken in the matter 
accordingly. 

n(b) Out of the 10 pending cases where the liquidated damages were 
yet to be levied, the damages have since been assessed in (i) 
6 cases (Rs. 10.33,556.31), ( i i )  1 casc has k e n  dropped with 
the concurrence of Finance; (iii) legal authorities have express- 
ed doubts over tenability of liquidated damages claim in 1 case; 
and (iv) liquidated damages could not bc assessed in the re- 
maining 2 cases as the relevant files are lying w~th  the Deputy 
Legal Adviser, Bombay thc Special Police Establishment. 

The case in which legal authorities have expressed doubts over 
tenability of the liquidated damage claim has also been sub- 
mitted to the High Power& Committee, who has decided to 
lodge claim at the ratc of 1 f ;  of the landed cost. Action is be- 
ing taken in the matter accordingly. 

1.30. The Committee would Like to know the progress made in tbe two- 
very of liquidated damages in the remaining cases which are under settle- 
med/rbibration or civil court proceedings. The Committee see no reason 
w f q  the assessment of liquidated damages in two cases in which tbe relevant 
Iiler are wilh the Deputy Legal Adviser/Special Police Establishment could 
no4 be expeditsd by eitber obtaining the original papers or by oMaini 
.cgics tkreof. 
Mbvemer# of coal by roadam-river r0ute-S.  No. 2 1 - ( P ( m ,  4.1 to 
4.26) of Appendix V of 26th Report (Fourth Lok Sabha). 

1.31. In paragraphs 4.1 to 4.36 of their 26th Report the Committee 
dealt with working d the scheme for the movement of coal by madcum- 
river route. In paragraphs 4.37 to 4.40, the Committee made the following 
dBcrYations :- 

"While the Committee appreciate the effort to find an a l t e d v e  
method for the movement of coal by resorting to road-cwmiver 
route, they are constrained to observe that as a result of the adoption 
of a scheme which was b a d  more on assumption than on adequate 
investigation and preparation, an infructuous expenditure af several 
la& was incurred without any corresponding benefit to the industry 
or the umsumer." 
'"][lrc Committee are not able to understand why Government did not 
undertake a &tailed by- s w e y  of tbe river Ganga spacial- 
ly when the Ministry of Imgation & Power had repeatedly P-' out the imprative need for such a survey. The Ministry of rnance 
had a h  akarly pointed out that the long tmn benefits of the Ro- 
ject were open to doubt as it was questionable wbether the ccmsumcn 
would be prepared to continue to pay for the high transport charges 
in getting the coal by roadcum-river route, whik in the c;~slc of tko 



short terms schem, the total quantities proposed to be moved were 
no ntorc than 6 to  7 wagons per day." 
"It is obvious that the Planning Commission did not exercise any 
detailed check before according approval to this particular scheme, 
when it should have baen evident quite early that the cost of trans- 
port would be even higher than the cost of haulage by the U- 
wys." 
"The Committee suggest that a detailed study of this case should be 
made by Government with a view to finding out how such a costly 
scheme could have been rushed through in disregard of the doubts 
expressed by the Ministries of Imgation and Power and Fmana." 

(Paras 4.374.40) 

1.32. In their reply dated 12-12-1968 the Ministry of Steer, Mnies and 
Metals (Department of Mines and Metals) have stated :- 

"As desired by the Committee an officer of the Department of Mines 
and Metals had b n  asked to make a detailed study of the case. The 
officer is making a sifting enquiry and is expected to complete his 
work shortly. As soon as the detailed case history is ready, the 
matter is proposed to be discussed in an inter-Ministry meeting before 
taking a final view in the matter." 

1.33. Tbe Committee desire tbM the case study of the scheme fa move- 
meat of coal by roPdClllMiVm rook shouM be expdtiorrsly compWd. 
Tle Committte would like Governmeat to draw the necessary kssom from 
this crse stady and circulate them t~ all MiniPh.les/- to rroid 
hmty dedPions being taken on schemes involving heavy apibl o d a y  
*thOmt tibmmgb iw-tion, 



CHAPTER I1 
RM~~MM~ATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 
Recommendation 

The Committee hope that an early decision will be taken in umsultatiom 
with the Directorate of Safety of Mines to reopen the Northern Folds d the 
Chantpion Reef Mines which were closed towards the end af 1962 due to 
rock burst so as to exploit the rich gold ore in the mine. The Committee 
have no doubt that while reopening the deep mine, adequate safety pre- 
cautions will be taken to avoid any mishap. 

The Committee note that the mill at Mysore Mine had been working 
wry much below its capacity and the other two mills had not been utilised 
to their full extent except during the period April to November, 1962. The 
utilisation of the mill at Nundydroog Mine has also been showing a p m  
gesEive decline since the date of take over by the Central Government. ?be 
Committee understand that the ore from Champion Reef Mine is being mill- 
ed at the Mysore M.il!l and that the Milling plants in the Champion Reef 
Mines did not work during 1965-66. The Committee understand that 
there is a proposal for expanding the production of ore at the Nundydroog 
Mine and for reopening the Northern Folds of the Champion Reef Mines, 
which are rich in ore. The Committee would like Government to review 
critically the workinn of the milling plants with reference to the production 
propamme of the three mines so as to ensure the most efficient and econo- 
mic Wmkina. 

The Committee also suggest that the Central Mining Research Station, 
Dhanbad, and the National Metallurgical Laboratory which are under the 
Council of Scientific and Industrial Research should be more intimately 
associated with the Mining problems of the Kolar Gold Mining Undertakings. 
The advice of the Central Mining Research Station. Dhanbad, may in 
par t idar  be taken about the dumping and disposal of rejects of after the 
gold is extracted from the ore. 

The Committee note that the Consultants had recommended that excess 
labour e x p m  should be curtailed by retrenchment of unproductive labour 
and an increase in the productivity of the labour retained. The Committee 
note that the Undertakings has been able to reduce the strength from a b u t  
18,000 men in 1963 to 12,900 at the end of 1967. In view of the impera- 
tive need for effecting further economy, the Undertaking shouPd work out 
and introduce an appropriate incentive scheme to improving efficiency and 
effecting economy. 

The Cormnittee ako recommend that the Undertaking should examine 
and implement the other suggestions of the Consultants for centralization 
of various standardized functions, accurate budgeting and costing and spted- 
ing up the compilation of cost f i g u ~ s  for various operations to facilitate ex- 
ercise of effective control over expenditure. 
[ST. No. Appendix V-Paras 1.52-1 -56-of 26th Report (Fourth Lok 
Sabha) 1 

10 



Action tdcso 
The schcmc to reopen the Northern Folds of the Champion Reef Mine 

haa, been cleared with the Directorate of Mines Safety and sanctioned. The 
scheme has been taken up and work is progressing in the phawd manner re- 
commended by the Expert Comnlittec. 

The schcmc for increasing production in thc Nundydroog Mine from 
20,000 (short) tons per month to 28.000 (short) tons has rince been sanc- 
tioned and taken up. The production in thz Nundydroog Mine is accordingly 
cxpected to rim progressively resulting also in increased utiiisation sf the 
Nundydroog Mill. In regard to the other two Mills, it may be mentioned 
that from 1965 only the Mysore Mill is being actually utilised to handle orc 
from the Mysore and Champion Reef Sections. When thc tonnag of ore 
from the Champion Reef Mine increaw (with the implementation of thc 
4 e m e  for re-opening of the Northern Fold\ etc. ) it may bccom necessary 
to work the Champion Reef Mine Mill rather than the Mpore Mine Mills. 
Both the Mysore and the Champion Rccf Mine Mills arc very old and ~ m 1 d  
need a certain amount of modernhation. The matter will. howtvtr, be 
reviewed with thc objective of making the besr US 01 tlw Mill\. as suggsted 
by the Cbmmittcc. 

The suggestions of the Cornmrttce itre noted. The Kolar Gold Mining 
IJndertaking administration is in touch with the Ccntral Mining Research 
Station, Dhanbad, and has indicated to thcm cemin items of ~ o r k  in which 
it desires to haw research conducted (in association with ttw Kdar Cmld 
Mining Undertaking$). The Kolar Gold Mining Undertakin* had also 
written to them regarding the utilisntion of rejects of ore aftcr the gold is 
extracted from the ore. (It m y  be mentioned that simil.rr  investigation^ 
had almidy k n  nlade with the other orpnisations and the problem has 
heen found to tx difficult. R ~ c n t l y .  invcstiptions havc been undertaken for 
rke presence of scheelite in the rcddual dumpi). In regard to the National 
IMctallu@cal Laboratory, it may he mcntioncd that the Koiar Gold Mining 
Undertakings haw already been taking assistance from them for investiga- 
tions of certain p r o b k d o r  example, in the matter of improving the @d 
rccavered tram the Nundydroog Mine orc. certain investigation$ am being 
jointly conducted. 

The Mines :drcadv havc =rtain schcmcs of incentives which WCR in- 
duced some pars ago. A review of the incentive schemes has k n  recently 
conducted by an ad hoc Cornmittec constituted for this purposc and certain 
changes in tho schemes rccommenkd by this Committee with the objedive 
of improving productivity have been sanctioned by the Government. This, 
it is hoped wiU improve the position further. 

The suggestion of the Consultants for wntmlization of various s t a d a d -  
i d  functions for example. purchases. civil engineering services. PYOrkShop 
scrviccs has h e n  ccncrallv impkmcntcd. In regard to costim. it may & 
sctrted that the Mines already havc a systcm of detailed costing. The PSI- 
bility of speeding of tbe compilation of cost figures etc. is k i n g  further 
!M into, as suggested by the Committee. 
[Ministry of Finance CDcptt. of E.A.) O.M. No. 8(7)-B/68 dt.. 25-1-1969] 

The Comn~it~w rcrcfirct to notc that though thc tTndc.rt:lking u ~ s  taken 
over by the Centrnl Government on 1st December. 1962. no fonnal sale 
U 6  LSSf6R- 1.' 



deed has been executt.d so far. Tbey h a p  that the sale ctccd will be findis- 
ed withobt further delay. 
[Sr. No. 2, Appcndix I'-jxmr 1.61 of 26th Report (Fourth Lok Sabha)] 

Action taken 
The Sale D e d  has m c :  been aiecutcd by the Govmmcnts of India 

and Alysorc and has also been registered at thc ot'ficc of thc Sub-Rogistmr, 
Bangarapet (Mysore State). 

[Ministrv of Finance (Dc'ptt. of F . A . )  O.M. No. F 2 (  7 )-B hS,  dt. 
25-1-1969] 

Recommendation 
T h e  Committee arc e~t ren~clv  unhappy a t  the manner in nhic.11 t:ic Ccnt- 

ral Government agrccd in cotravcntion of Article 287 of thc Cmstitutim to 
pay the Statc Go\cmmcnt :I rrant-iwtid cqu;rl to the nmount of  thc h x  rc- 
funded by thc Statc Governmint (:II clc.ctricit\ conwtlcd by the Cndcrtqk- 
i n s .  If the State Governmcnt had to be compcnsatcd for the low of duty 
on electricity consumed bv thc UnJr.rt:lhincy. it would havc been better to 
provide for it 4pccificallj ~ h i l e  settling thc total amount p.~yable for the 
acquisition of the Undertahinr\. Thc Comniittc'c strcss that wch irregular 
practice will bc h c t l v  cschcwcd in futurc. 
ISr. No. 3.4ppcndix V-ptrru 1.68 of 26th Rcport (Fourth Lok Sabha)] 

Action taken 
The question of compcn.satin_c the Mysorc Go~crnn icn~  tor t l x  loss of 

tax on electricity consumcd by the Kolnr Gold Mining Undertaking as a 
result of the taking over by the Centre o l  the Undertaking wab carefullv 
examined by Government inter alia with rcfcrencc to the pro~is icw of hiicle  
287 of the Constitution. It was felt that thc giving of a grant-in-aid to the 
State Governmcnt in ti+ case to comp-nsatc thcm lor the loss of tax OR elec- 
tricitv, which they wile r cu l i s i n~  beforc the Unt1ert:ikinrr wa\ taken over bv 
the Centrc. dicl not tmtamount to the circ~rmvcntiiw of thc provi\ions of thc 
Constitution. The fact that compen~.;ation W:IS p:riiJ annu;i!ly for ;(>:tic timc 
in t h ~  form of grant-in-aid instead of in lunln at the timc ( 1 '  ::~I:inr (.n.cr. 
should not make a differ~.~xc in the conqid;.ration of this matter. Moreover 
the pan t  was nlcntioned in the Explanatory Mcnlorandunl on thc Rudgct 
and was also discon!inued from 1st April, 1966. In  any caw this was a 
solitary instance and the Committee's observ:~tion:i havc ken notcil. 
[Ministv of Fi:mcc fD~r!t. of E.4) O.M. ?;o. FX(7)-B ' C V .  dt .  2\.I-? 1-681 

The Committee note thal the dcclininc trend in profits i n  thew fx tor i r \  
in 1963-64 to 1965-66 has givcn place to a s~h tan t i a l  marcin o f  profit in 
1966-67 d=va!uation Thc Committee: sugge5t that Govcmmcnt should 
make a careful assessment of the future demand for the \port of opium 
products for medicinal and other uses so that the production of opium m d  

' its products and the working of the factories can bc witably rerz~lnted to 
achieve thc I-.,? possible result?. 
[Sr. No. 5 A:j:7~ndix V-Para I .82 of 26th Rvpvrt (Fourth 1,ok Sabha)] 



A&n taken 
(1 )  The steps taken to improvc the profitability of the factories have 

proved effective. Profits earned for 1966-67 a,mountd. to  Rs. 1.15 crores. 
Tho auditcd proforma accounts of the factories for 1967-68 are not yet 
available, but it is anticipated that profits during this year also would be 
apprwiabi'r . 

(2) Advance information has bccn obtained from foreign buyers about 
their intended rcquircmcnts of opium during 1968 and 1969 and the pre 
ccdure of obtninioc such advancc information will be continued. 

(3) inforination has also bcen collcctccl from our consumers of alkaloids 
within thc country rcprding thcir future requirenlcnts. 

(4) After asccrtaining thc futurc rquircmcnt of opiunl a4 correctly as 
possibk, it has been planned to bring about 36,000 hcctarcs of land under 
poppy cultivation during 196849 crop with an expccted yield of about 32 
KF. per hcctare. I t  i 4  hoped that the increased production will enable thc 
Govemmcnt to mcct t11c dcnlands trom \,ariou\ source(; i n  full. Exports are 
expected to rise in 1969 comparctl to 1 9 O S  which itwlt sliowcd a rice c m -  
pared to 1967. 

(5 )  Third shift in Ghuipur  AIkaloid Work\ ! o r  increasing production 
of alkaloids to  mcct the immediate internal dcmanti ha, hccn . , ;~rtc~! f n v i  
23rd September, 1968. 

(6) Thc demand for Alkaloids indicate, a ri\in_r trcnd. .4 new dks- 
b ids  Works Project is in hand. 'I'hc projcct will nwct the entire dcmmd 
of the country and 1s d s o  cxpcctcd to lcavr some surplus for export. 

(7) With rcgard to detailcd survcy of c ~ p o r t  market of opi~:iil xnd 
alkaloids, ctTorts arc hcing nude to collcct ip!ormntion nt-out the prii.:. of  
alkidoids in thc intcrnation:ll nurkcts. 

(Ministry o!' Finnncc (Dc'ptt. of RC!. k In>ur,in;:) D.0.  1 .  47 2 6P- 
[Opium, dt. 13-1 - IWQ] 

Recurnrnc.n&tian 
Thc Committee notc thai ilndcr the costinp kyst t rn i n ~ r o ~ l ~ ~ x ~ ?  in 1 , ) 2 5  

thc cost of manufacture of opium is x r i v d  at bl; t;:i.iilg into acc'oiint thc 
quantity of prod:~ct~ c~t inutcd  to 1%: nmnn!if:w~.~rcil in.;tcaci ni the ;?cf7.1.!1 
quantlty produced. This systcnl is def~~: l \c '  as : 

it doc.\ not incli:.rttc tlw true cost of pr1d:lction; 
thc rtbkari l u s ~  (i.c, manufactt~rinp losses) cootinuc to i r \ m  
pnrt of closing stock t i l l  the snnction for \\ rite off is rxcivcd; 
thc non-;tdiustmcnt of thc nrm~rfncturing l o w s  in  the Protit 
;ind i,c>\.; A t c w n t  re\\rlt> in infl:~tion of profits and thia in turn 
increases the amount ol' capital 3s prvfitq ar: nff;uqtcd to c3~it.31 
in departmental unclertahi+; and 
for the purpose of Profit and 1-43~~ Account. thc c!o>ir?~r ~ r w k  c ~ f  
the semi-finished i~lknloids is vah~cd at 9/20th of thc d i i n s  price 



of the drug manufactured therefrom whercas in the Production. 
A m m t  closing stock is valued on a different basis. 

I t  is evident that dl these factors arc bound to affect in various ways the 
Profit and Loss Accounts of these Undertakings. The Conlmittee h o p  that 
Government will take suitable measures, in consultation with the Cost 
Accounts Department of the Ministry of F h n c c ,  to resolve all these an+ 
m a k s  and ensure the preparation of the Profit and Loss Accounts on a 
standardised and acceptable basis. Government should also take early 
action about writing off thc manufacturing losscs in the light of the recent 
Report of the Narcotics Commissioner. 
[Sr. No, 6 Appendix V-paras 1.91-1.92 of 26th Kcport (Fourth Lok 

Sabha) ] 

Action taken 
"The observations of the Committtx hnvc bccn notcd. C a t  accounting 

system be modernised as soon as posts of' Cost Accounts Officer and staff 
have been sanctioned and the staff postcd. Action for creation of rcquisitc 
posts has already been initiated. 

(ii) With regard to the manufacturing and storage losws, the Ministry 
have appointed an enquiry committee to study the los\c.~ in the past years 
and :rlw to fix some norms in r e s p t  of these losscs. The Committee is 
expcrcd to wmpkte thc enquiry and submit report shortly ." 

Recommendation 
Thc Committee would like the Department to intensify its rcwarch to. 

improve operational processes for the drying and mixing of opium and the 
stamping of opium so as to improve operational efficiency. 
[Sr. No. 6 Appendix V-para 1.93 of 26th Report (Fourth Lok Sabha)] 

Action taken 
"A reference has been made to the C.S.I.R. to undcnakc rcsmrch on. 

thc following aspects :- 
(1 ) How to prcvent in storngc. dctcrioration of Morphinc in opium 

from the stage of collection of opium by the cultivators from 
poppy plant till it is surrcndcrcd to thc Government at purchas- 
ing centres and brought to the factories for processing? 

( 2 )  How to determinc rnoistirc content in opium quicklv and accu- 
mtcly at the time of purchasc from cultivators at the weigb- 
ment ccntrc, so that accounting and payinent more accurate ? 

( 3 )  How to determinc morphinc content in opium quickly at thc 
wcighmcnt centre, so that price could be rclatcd to quality ? 

(4) How to minimisc losses in handling of opium during transit 
from the weighment centres to the opium factories. Also what 
typc of containers would be most suitablc for collection of 
opium by cultivators ? 

( 5 )  How to take quick and accurate accoimting of thc opium mciv- 
ed at tho factories ? The manner of sampling and t h  method 
of analysis to bc adopt4 in the factoriec kccping in view thc 



speed of intake of opium and the accuracy of analytical data 
has also been referred to. 

(6) How to improve storage of opium in the factories in order t o  
prevent deterioration of morphine and also ensurc that quick 
periodical verification of stocks of opium is ma& possible ? 

( 7 )  How to make the opium homogeneous throughout with a stand- 
ard morphine and moisture content? Suitable mixing tecbni- 
quc and mehcanical equipment to be considered keeping in view 
the handling losscs. 

( 8  ) How to reduce loses in drying and processing of opium ? 
(9) How to ensure steady drying throughout the year irreqxctive 

of the weather? Mechanical drying cyuipment suitable for 
opium to bc considered. 

(10) How to avoid complaints of sticking opium with the packing 
materials-suitable manner of packing and materials used for 
cxprt  opium to be considered ? 

( 1  1 )  The best manner for smplin and quick accurntc analysic of 
export opium to be considcrej. 

( 2 )  Thc qucstion of making irnprovcments in packing of opium is being 
examined in consultation with the Forest Research Institute, Dchra Dun 
and the Export Inspection Council." 
[Ministn. o f  Financc (Dcptt. of Rcv. & Insurance) D.O. Lctter No. 47/2/ 

68- OPIUM dt. 13-1-1969] 

Recommendation 
The Committee would like the Department to take the help of thc 

Indian Council of Agricultural Re\cclrch in order to improve the yield and 
quality of opium. 
[Sr. No. 7 Appcndix V P a n  1.904 of 26th Report (Fourth Lok Sabha)] 

Action taken 
( i )  The proposals for collahmtion with Indian Council of Agricultural 

Rcccarch in ordcr to improve thc yield and quality of opium wcre initiated 
as far back as 1960. I-atcr in 1963, Ministry of Fnod and Agriculture 
werr requested to sccurc a piot of about 100 acres in Suratgarh Farm or 
mmc land in Pucn Jnstitutc premises. 

(ii) A schemc for ttlc improvenicnt of poppy cultivations w m  put up by 
tbe Ministry of Agriculture to this Ministry in 1961. However, no p r w s s  
could bc made as rcquisits arca of Imd was not a vailoble and aIw bemuse 
the hanch of I.C.A.R. wcrc full  with other progiammes. 

(iii) Narcotics C~n~missioncr has now approached Director, National 
Boknical Garden, Lucknow (C.S.I.R. ) and I.C.A.R. for rescarch on fallow- 
ing items : 

( a )  to dcvclop high yiciding str:tin of poppy which would yield 
opium high ~norphinc content so that production of low grade 
opium i~ eliminated, without reducing the yield of poppy seed. 
(The cultivators crop economy also largely depends on the 
carnigs from poppy seed). 



NpmeoftheMtrigtry- 
MLNlSTRY OF INDUSTRIAL DEVELOPMENT % COM. AFFAIRS, 
(DEPARTMENT OF INDUSTRIAL DEVELOPMENT), NEW D m -  

SALT DEPARTMENT, JAIPUR 

The Conunittee hope that Profonna Accounts of the receipts on accarnt 
of cess and the expenditure therefrom will now be maintained as required 
under Rule 18 ( 1 ) of thc Salt Cess Rules, 1964. 

[S. No. 10- Para 2.6 of Appendix V to the 26th Report 
(Fourth Lok Sibha)] 

Tbe Proforma Accounts of the rcccipts on account of Ccss on Salt atid 
expenditure therefrom are now being maintained by the Salt Department as 

' required under Rule 18 of the Salt Ccss Rules, 1963. The accounts fcw 
1966-67 have already been prepared and sent to the Accountant General. 
Commerce, Works & Misc., New Dclhi on 22-7-1968, for audit, certification 
and award transmission to the Ministry of Industrial Devclopment and 
Company Affairs. as provided in thc' Rules. 
[Ministry of Industrid Development 6: Conl. Affairs (Dcptt. of Industri.al 

Development) O.M. No. 5(7)-BA:68, Dated 25- 1-68] 
Recommendation 

The Committee find from thc note\ of the Department that, as a g a h t  
the original budget provi4on of Rs. 99 1 lakhs under some o f  the Sub-Head4 
of Grant No. 65 and 133, there was a saving of about R4. 772 lakhs which 
reprcsentcd 77.9% of the original budget. It is obscmcd that the provision 
in the budget estimates wa\ not madc on a realistic basis at all. 

[S. No. 13 Appendix V (Para 2.62) sf 26th Report (4th Lok Sabha)] 
The Conunittee fed that the inchion of such n major provision in 

thc budget estimates only to be surrendered at the end of the year leads to 
avoidable taxation and inflationery prcsures on the economy of the country. 
The Committee, therefore, reiterate the observations contained in the parit 
1.16 of their 21st Report (4th Lok Sabha) and suggest that each Deparl- 
ment should exercice morc close and strict control ovcr the tcchaique of 
budgeting so as to exclude such projects from the budgetary provision 
are not likely to be taken up for execution during the year. 

The Committee hope that the Department of Indu4trial Devclopmcnt 
will prepare their Budget %timates more realistically in future and that the 
Ministry of Finance. before accepting the inclusion of a provision in the 
Budget, will satisfy themselves about the prospects of the amounts being 
u t i h d  during the year. 
[SI. No. 13 Appendix V. (Para 2.61 ) on 26th Report (4th Lok Sabha)] 

Action @ken 
The contents of para No. I .  16 of the 21st Report of Public Accountc 

Committee (4th Lok Sabha) as circulated by the Ministry of Rnancc 
(Department OF Ex~enditure) in their office Memorandum No. F. 12(18)- 
E(Coord)/68-I, dated the 24th June. 1968 together with their instnrctionu 



thereon haw been brought to the notice of all ccmcefned under the Depaa- 
ment of Industrial Development Circular No. S(20)-B&A/68, dated the 
24th September 1968 (copy enclosed). 

In  addition, instructions haw also been issued on the basis of the abwc 
rcconnmeodatiions to all the Estimating Authorities under the Department of 
lndustrial Development Memorandum No. 5(6)-B&A/68, dated the 17th 
Septemb 1968 ( c w  enclosed ) . 
[Ministry of Industrial Dcvelopmcnt & Com. AfIais (Dcptt. of Industrial 

Development) O.M. No. S(7) BA/68, d W  9-12-68) 

(COPY) 
NO. 5 (20) -B&A/68 

GO\'TRYUEN'I' OF hDU 

MlNlSTRY OF INDUSTRIAL IIEVELOPMENT & COMPANY AFFAIRS 
(DEPARTM I' ~1 cw l x DUSTRIAL DEVELOPMENT) 

New Deliti, the 24th Septmsbcr, 1968 
A oopy of the undcrmcntionecl paper is forwarded for information and' 

guidimce to : 
1 .  All Sections in thc Dcpartmcnt of Industrial Dc\clopment. 
2. Ni attschcd and subordinate oflices under the Dcpartment of 

Industrial Development. 
3. All Govcrnnicnt Undcrtakinps, Cbmpimics undcr thc Department 

of Industrial Dc.veloprncnt. 
%;'- 

Utrciilr Secretlrrj. t o  ~ l i t ~  Govt. of Inditr. 

PAPER FOKWPIRDED 
I .  Minktry of Finance (Dcpartment o f  Expcnditurc. O.M. No. F. 

12(1X)-E-(Coord)/hK-11, datcd the June. IcW$. 
2. Ministry of I'inancc (Dcpartn~cnt of Expnditurc) O.M. No. F. 

12( 18)-E-(Coord) '68-1, d a t d  the 24th Junc. 1968. 
3. S. ND. 8(Rira No. 3.51 and 3 .52)  and S. 10. 13 (Para No. 
5.15) of' Appcndix VIII-Summark of main cnnclusicms recorn- 

mndations of thc Twcntv-first Report of thc Public Accwn1.i 
Committee (Fourth Lok Sabha ). 

A copy of Office Mcmornndunl X.). F. I ? (  lS )-E-f Cc~.)/t \8-11. 
dated tho 27th Junc, 1968 from thc Ministry of Finnncc addressed to All 
M*nistrics, ctc. 

The uadersigcd i y  directed to forward herewith cxt r x t z  of recornmen- 
datioas of the P.A.C. contained at S. No. 9, 10 and I5 of the A&IX 
VlII t o  thc 21st Report for information :tnJ guidance. 



APPENDIX V U l  

Summary of main c o n c l u p l o n s l ~ t i o n s  - -. -- ----.. ---- -- 
S. No. of MinistryIDcptt. Conclusions/Rr~ommcndations 
the Repon conccrncd - --.-.-- - -- -..-.--- 

3.51 All Ministries; It is also observed that a sum of Hs. 17,000 was divert- 
Departnicnts by the Parish@ t o  the "Madras Study Projcct" 

from the "Project on currcrit Studies". There were 
some othcr financial irregularities. The Committcc 
note that some action has been initiated t o  get thcw 
financial ~rrcgularities regulnriscd. They h q x  that 
Governnicnt will now be able to get the rcsults of the 
studies cntrustc'd to  the All lndia Pawhayat Parishad 
without further delay, The Cornniittcc would also 
like to bc assurcd that thc results cf these stud~cs 
would be put to the use for unich !he? arc intended. 
Whilc the Committee apprcciste that difficultic*. 
might have bccn experienced in the recruitment ill' 
the right type of the staff for undertaking b u c h  a 
research awgnment thcy lkcl that such dificultics 
should haw k e n  given proper concidcration befolc 
entrusting this project to the P;!riahad. The Com- 
mittee suggcbt that bcforc gi\mg gronts t o  non- 
official organis;uions, Govcrntncnt should cnuurc 
that such organisations haw thc capability aml 
financial soundness to execute the various prOjCL.tb 
entrusted 11) them. In  panichl;w. it mu\t be cnsurcd 
that the organisaiions haw eonipctcin staff I,) 
undertake the research projects. In this conneuon. 
the Committee would rcitcrirtc thcir obwrvatiom in 
para 1 .I09 of thcir 14th Report (4th Lok Sabhur. 

The Cornmittc~: also suggest that Ciovcrnrrent h ~ l r l  
not rclcax a graut of its imtalmcnt t o  a non-oficd 
organisation without making sure t h ~  the progrw 
made is cornnlensurate with the grant atid that the 
quality of ~ o r k  is upto ~ h c  rcqui.ritc standard. 
The Committcc would like to hc informed of the 
rcmcdial mcasurss takcn t o  iivoid tlic recurrenw t>f 
such cases. 

The Commitice Tccl that cn'cc.ti\c ~ncasures should 1.z 
taken to cnwrc that the st:~tc i s  riot put to  any to>.; 
duc to incxi~ct or  wrong spc~.iticarions, type or dcs- 
c'ription o i  the si~rplus store. by Govt. departments 
concerned. The Committcc would like t o  be in- 
formed of' the rcmcdial mc;rsurcs takcn t o  avoid ;i 
recurrence. ol 's~~uli cases. - 

Do. 



No. 5 ( 6 1 -B&A/68 

MINISTRY OF INDUSTRIAL DEVELOPMENT & COMPANY AFFAIRS 
(DI:PAKTI\IENT OF INDUSTRIAL DEVELOPMLNT) 

New Dellri, the 17th September 1968 

MEMORANDUM 
SUBJECT :-Puhlic Acco~rr~t.~ Contntittec-(4th Lok Subha) Rccomnaenda- 

ti011 No. 2.61 anti 2.62-4h.serr.ario1r.~ on the prepmfior~ of 
Hicd.qet Estirnates. 

The P.A.C. conimcnting on the h u g  savings in the Budget Estimates 
under tbc Dcmitnd No. 65 and Demand No. 11 3, as brought out in the 
Appropriation Accounts (Civil ) 1965-66, has made folJowing observat- 
in paras No. 2.61 and 2.62 of tho 26th Report (4th Lok Sabha). 

"The Committee find from thc notcG of the Department that 
against thc original budget provision of Rs. 991 l a b s  under some of the 
sub-hcuds of Cirant Nos. 65 and 133. there was saving of Rs. 772 lakhs 
which rcprcscntcd 77.9% of the original budgct. It is obsented that the 
provi4on in tho budget estimates was not made on a realistic basis at all. . 

Thc Committcc feel that inclusion of such a major provision in the 
budget cstini;~tcc only to br: surrendcrcd at thc end of the year ka6 to 
avoidable ti~uation and inflationery prcrauri'\ on the economy of the 
countn. Thc Committcc. thcrcforc, reitcratr the observations contained 
In pim I .  I6 of the 2 1st Rcport (4th Lok Sabha) and suggest that each 
tkpartrncnt \hould cxcrciw more close and strict control over the tech- 
nique of budgeting w nr to cxcludc such projects from the budgetary 
provikm arc not lihely to bc taken for cxcution during the p a r .  

The Cv~nnlittce hope tlint the Dcpartment of Industrial Development 
will prcpurc their budgct cstinlatcs more realistically in future and that 
the Minktry :)f Finance bcforc accepting the inclusion of a 
the budget will satisfy thenwlvcs s h u t  thc prospects of 
being utiliscd during the ycar". 

Thc abwc obrcrvationr arc sclf-explanatory and it i\ rcque\ted that t h w  
IlIiIy be kindly iw bornc i n  niind whilc formulating thc budget estimates in 
tuturc. 

Recommcndntioa 
The Comaiittce regret to note that ncl specific reservation w a  

ahwt  thc rccovcry of liquidatcct dnn~agw wl~itc granting variou.; exten* 



m this case. What is wonc while comnlunicating the extension in January, 
1957, the date for shipment \\.as extended upto 31st March 1957, "without 
any conditions". 

[SI. No. 18 Appendix \' ( p r a  3.40) of 26th Report (4th Lok Sabha)] 

Action taken 
The Committee's obsc.~.w~iim has becn notcd. 

[Ministry of Stccl Mincs h; Melnls (Deptt. of Iron & Steel) D.O. Letter No. 
Para. t 9)-X j68, dated 31-1-1969] 

Recornendotion 
The Gmmittcc a130 dcsirc that while granting the extension of delivery 

pcriods in such contract<. the Dcpartmcnt should invariably rcscrve the right 
to I e~y  Qquidated damage!. in order to safeguard the public intcrcst. 

LSI. 30. 18 Appcncliu \' ( p m  3.42) of 26th Report (4th Lok Sabhal 

Action taken 
The Comnlittcc'\ rccornmcndntion has bcfn notcd. In thk connection 

it may be rnentio~~cd that no 5uch contract5 arc cntcred into by the Iron 13 
Steel Controller at prcsent. 

The Carnmitttc ~vould like to n-xtch thc progress ma& thl-ougi flurthcr 
Audit Reports. 

[SI. No. I9 (Para 3.51) of Appendix \; to  the 36 lh  Report 
t 4th Lok Sabha) 

Action taken 
The recommendation of t!lc Comnittcc ha \  h e n  noted 

Rccorrmlendatiun 
The Cornmittec fccl that \tith ndvnncc plmnin:, bct tc~ c~~c~rcliri.iti n anci 

mare initiative, thc Ministr) could havi: a \~ iJcc l  t'lc c ~ j ~ ~ r l J i t i t ~ c .  .,mountin; 
to Rs. 14,113 incurred a\  mymcnt of dcrnurr;igc- The! h q x  that thc 
Ministry, bcnefittin:: from th ic  c ~ d y  cxpcricru. \ ? i l l  1.c nlorc c lrcful in 
future and ensure that such c a w  do not recur. 

Action taken 



CHAPTER 111 

RECOMMENDATIONS/OBSEHVATiONS WHICH THE COMMilTEE 
DO NOT DESIRE 7'0 PURSUE IN VIEW OF THE REPLIES OF 

GOVERN h1FN'I' 

I t  is obscrbui that thr: cost of prrduction of export opium, Medicinal 
opium (1.M.O. Cake) and Alkaoids (Morphinc and Moryhinc salts and 
Ethyl Morphine Hgdrochlxidc) during 1965-66 had incrcaed over that for 
tho half year ending 31st March, 1965. not\vithstanding the increase in thc 
output. 
ISR. No. 7 Appcndis \' (para 1.103) ot 20th Report Fourth Lok Sabha)] 

Action taken 

Thc quantity of opium produced durin; thc half ycar from 1-10-64 to 
3 3-3-65 2.76.1 1 7 K c .  On pro-rcitii b:l\i<. the p: oductinn for one year 
would be of thc: ordcr of 9 . 5 2 2 3 3  K:. ? ' h ~  production during the financial 
ycar 1965-66 w s  3.84.942. *I'?li.rcfnrc the  pmductiun during 1965-66 ha3 
not increased o w  that by thc p!.~viotis yc:lr. 'Iflc same the case ia 
r q w t  of 1.M.O. Cake & Mcvphinc and it .  salts. 

.- . . -- . . . . . . . .  - . - . . .  -- -.--- 
I-iO44 . I , $  .ll-3-55 ; - & # :  ! $ ,  -2 j-?-hf, 
(- t$; t > f  ;, ,>.!.,I<-!:, ,.; <- . , , ,. ~~r~~.:::,. ;, 7 

I<.~.L j l i .  I;;,, .i: C' I<:: . , . hi.. :,: d,,.~' C 
K. .  K.;. - . . - - . .- . .~ -. .- ....... ...- , ...... - 

(I) Cost of i;iw t q u t i i n  .I! I i:c 
f l ~ l l l ~ i ; ~  ( l l i ~ ! l l ~ i i l l ~ !  : ' ! , i i  ,Cl 
c i : : )  . .  r!2 ? t  c,.: . 30 

(ii) Manaf;tc!~lri:is ch.rq.gi.\ . . > , . -  . . 1 Si) 
(iii) Chmx~! Ch.iy~-- . . . . - .  - .  :< 2 . 7  1 
(iv) Packing cha3-giq . . . . 0 . 1 

.--. . 
A . . 07.01 r , ~  .00 



The differences are due to thc present system of a rtionmenr of expcn- 
diture on staff, labour and materials on different pr 3' ucts manufachlred in 
the factories. This system, though adopted in  consultation with Accounts 
Officers somc years back, needs modification in the light of cxis circums- 
tan=. The system will be reviewed and revised after qua'  ed Cost 
Accounting staff have been posted to the factory. 

3 
The cost of producti,on has riscn progressively over thc years on accwnt 

of higher prices paid to cultivators. incrcase in Railway freights and district 
charges and incrcase in Dcruaess allowance rates of workers and staff. 

The Conimittcc note that the Department have "concedtd that there has 
been some surplus staff' and that this is onc Of the niain reasons for the 
increase in district charges. The Committee would like Government to 
review carefully the strength of the \ t d f  in consultation with the Ststc 
Government so a$ to effect economy consistently with security considerations. 
[SR No. 7 Appcndix V (para 1.105) of 26th Report (Fourth Lok Sabha ) ]  

Action taken 
With the increase of cultivati~n. the requirement of staff also increased 

and the surplus staff have becn absorbed against such increase in &. At 
present there is no surplus staff in  any gadc. 

With the improvement in sales oI Indian Opium in foreign ccruntrics. thc 
area under poppy cultivation has also been stepped up as under :- 

[Ministry of Finance (Deptt. of Rev. & Ins.) D.O. Lettcr No. 47/2,'68- 
OPIUM, Dated 12-1-69] 

Recommendation 
The Committee note that Government propose to call for cxplanationh 

from the Ofiicers who gave this extension. The Cornmittcc would l i t  to 
bc informed of the action taken in this caw. 
fS1. No. 18 Appendix V (para 3.41 ) of 26th Report (4th Lok SaM.13 ) )  

Action taken 
The officer uh:) had rcconioicndcd thc cxtcnsion in Jimuary. 1957 extcad- 

ing the shipment date upto 31-3-57 "without any condition" rmigaed from 
Government servicr: on 1-1 2-1 959. No action is. thereforc. possible -t 
him. It was howevcr. known at that time that due to Suez Crikis. shipping 
:pact was not available. Tn view of this, the suggesti:~ nnrads to cxtend thc 
shipment date "without any condition" was agrccd to. 
l-try a4 SLc.el Mincc & Metal (Ikptt.  of Iron & Stcel) D.O. Letter No. 

Para. (9)-8 'OH. datcd 3 1-1-19691 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE 
NOT BEEN ACCEPTED BY COMMITTEE AND WHICH REQUIRE 

REITERATTON 

Recommendation 
The Commitlce arc unhappy that the Technical Committee, which was 

constituted by Ciovernmcnt a4 far as in January, 1965 has not so far sub- 
mitted its report. Thcy necd hardly drcsc that thc Technical Committee 
should cxpcdite it\ rcport 40 that Go\crnnlcnt can initiate concerted 
measures in thc light of i t \  suggestion\ t o  improve efficiency and effect 
economy. 
ISR. Xo. 1 Appendix V (para 1.57) of 26th Rcport (Fourth Lok Sabha)] 

Action taken 
Thc 'Tcchnical Coniniittcc is being urged to expedite its report. It is 

understood that thc rcportq of the two subgroups appointed by the Coni- 
nlittec may bc furnished shortly. 

[Ministry of Finnncc ( Deptt. of Econo. Affairs) O.M. 8(7)-B. '68. 
cl:~tcd 20-1 1-68 6r 25-1 -691 

MINlSI'RY OF INDUSTRIAL DEVELOPMENT 8: COMPANY 
AFFAIRS. ( IIEPAKTM ENT OF INDUSTRIAL DEVELOPMENT). NEW 

DELHI-SAL'I' DEPARTMENT, JAIPUR 

Recommendation 
Now that thc Central Salt Ccss Act. has been in operation for the last 

14 years. the Committee suggest that a comprehensive review of its 
working should be conducted to find out how far the objectives of the Act. 
have been fulfilled. The Committee sugge\t that the help of the Central and 
Regional Advisory Boards for Salt should be enlisted to achieve the objeo 
nivcs underlying the levy o f  the Cew. 

[S. No. 1 I-Para 2.19 of Appcndis V to the 26th Report 
(Fourth L J ~  Sabha)] 

Action taken 
Thc rwomtncndation of tho Public Accounts Committee is noted. The 

Regional Advisory Board and Central Advisory Boards constituted by 
Governrncnt have heen regularly meeting to consider proposals for execution 
of devclopnient a d  labour welfare works. Thew Boards have already 
approved n large number of works for cwcution. Thc programme of 
cxccution of works is drilwn up t~ccording to thcir rccomn~cndations. How- 
cvcr, sufficient p r o g c s  docs not take placc in the execution of works for 
want of liccncccs intereht and/or an account of procedural delays. With a 
view therefore, to spced up thc progrcss. Government have under considem- 
tion thc creation of Salt CQSS Fund and the constitution of a Statutory Salt 
Boards which would be invcstcd with sulficicnt powers to take quick d s i -  
sions on the finalisntiori of works progrnmnic and rhcir cxecution. Even 

$7 



after the formation of the Salt Board, it L proposed that the Regional Advi- 
sory Board's and Central Advisory Board for Salt would continue to func- 
tion as hitherto to &e thcir rwmmendations to the pro ed Salt Board 
for the execution of Developnmt and labour welfare wor PP" s from the cess 
proceeds. These Boards arc broad based and the addition to Departments 
concerned of Central and State Governments, other interests concerned viz. 
Qbour and Industry and leadcrs of Public Affairs are also represented on 
them. 
[Ministry of Indl. Dev. & Co. Affairs (Deptt. of Indl. Dev.) O.M. No. 

5(7)B&A/68, Dated 25-1-69)] 

Recommendations 
The Conunittee also note thqt the mews  of rent which stood at 

Rs. 8.21 lakhs in Novembcr, 1965 have risen to Rs. 13.80 lakhs (including 
penal interest at 6 per cent) in October, 1967. It is obvious that the mea- 
sures taken so far by the Delhi Administration have not ycilded the desired 
results. The Committee would like Government to take more stringent 
measures to recover these arrear5 and also to ensure that recoveries of 
current rent are not allowed to fall into arrears. 

Steps should be taken to complete the execution of .deeds of lease 
with the remaining 31 allottees The allottees should also be made to take 
out the requisite insurance as prescribed in the deeds of lease. 

[SR. No. 12 Appeddix V-paras 2.34, 2.35--of 26th Report 
(Fourth Lok Sabha)] 

Action taken 
(ii) The observation made by the Committee has been noted and alt 

persuasive measures are being taken to recover arrears of rent. Carcive 
measures are not considered desirable in view of the promotional naturc of 
the activity. Actually the main hitch in the recovery of arrears of rent is 
the non-finalisation of the hire purchase terms and to some extent the gene- 
ral economic recession in the industries. As soon as the hire purchase 
scheme is finalised, &e parties will be given reasonable time for payment of 
arrears of Hire Purchase premium. Those who fail to pay the premium 
within this time limit. will be deprived of the priviledge of Hire Purchasc 
and ejected from the premises and the allotment made to new parties. The 
recovery of rent from the allottees of the sheds in the Okhla Industrial 
Estate will be kept in view while handing over the sheds on Hire Purchase. 
It is expected that by and large the allottees will pay their arrears of hirc 
purchase premium within the stipulated time and thus the amounts now 
shown as arrears of rent will be liquidated either by adjustment of past pay- 
ments or by quick recoveries. 

2. The position regarding up-to-date arrears of rent as on 31-10-1967' 
and 3 1-10-1 968 is gfvcn below :- 

Arrears of rent as on 3 1-10.1 967-Rs. l5,33,566.28. 
Arrears of rent as on 31-10-1968-Rs. 23,26,617.37. 
Recoveries made from 1-1 1-67 to 3 1-1 0-68-Rs. 1 .W.272.lO. 



(iii) Out of 41 allottecs, 6 have already executed lease doed and oat 
vacant. Tb remaining 34 have submitted the lease sheds by 

1-8-1968 ich will be registered shortly after scrutiny. 96 facbories have sMb% 
been insured as on 31st March, 1968 against 30 in 1965. Othm arc Wing 
persuaded to get their factories insured. 

@finktry ofl Indl. Dev. & Co. A h k s  (Deptt. of Indl. Dev. O.M. NO. 
5 (7)B&A/68, Dated 25-1-69] 

The Committee would lLe Govxrment to take an early decision regard- 
ing the reduction in the staff of the Iron and Steel Controller's Organisation 
considering that, following decontrol, most of the regulatory work has 
devolved on the Joint Plant Committee and that work connected with import 
ilnd export was proposed to bc tran\ferred to the Chief Controller of Imports 
and Exports and that the Iron and Steel Controller's organization would be 
left mostly with development work. As regards the arrears of work in the 
Price and Accounts Division, the Committee agree with the Study Team on 
the Iron 'md Stccl Control Organisation that these arrears should be cleared 
by 31-12-1968. The Committee would like Government to take all neces- 
sary measures. including designation of staff from the existing strength 
specially for arrcarq work, so that thc target date of 31-12-1968 is strictly 
f i e r e d  to. 

The Committee would like ta be informed of the measures taken to clear 
din arrears by. 31-12-1968 and to effect a reduction in tb 

: h x s t d  of the Iron and Steel Controller's Organisation so as to achieve 
maximum economy consistent with requirements. 

[SR. No. 15 Appendix V-paras 3.13, 3.1- 26th Report 
(Fourth Lok Sabha)] 

The Conlmittcc hope that the work relating to the Import and export of 
iron and steel along with the staff will be sooa transferred to the o 
ti* of the Chief Controller of Imports and Exports and that the ptob%"",i 
surplus st;LLf w u l d  also bc quickly settled. The Committee would Hke to 
hc informed when this work is transferred to the Chief Controller of Imports 
and Exports as recommended by the Study Team on the Iron and Steel 
Control Organiwtion. 
ISR. No. 16 Appendix V (para 3.18) of 26th Report (Fourth Luk Sabha)] 

The Committec had bcal il~oillld earlier that the Empowered Com- 
mittee while considering the Report of thc Khadilkar Stud Team did not ti agree! to recommendation of the Study Team in regard to c placement of 
~pocial additional stuff for clearance of arrears of accounts work which is to 
he oomplcted by 3 1-12-1968 and decided to have a work study done by the 
S.I.U. in respxt of the work which remained to be done to evolve a yard- 
stick for the disposal of this work. S.I.U. who conducted the work study 
have recommended 113 persons for the arrears of accounts work to be com- 
pleted by 31-12-1968. As against this only 80 pwsons are employed on 
the work from 1-1-1968. As against 5,676 cases pending on 1-1-1968 as 
miuy 89 726 have been finally scttlcd till the end of April 1968. It appears 
that it may not be possible to completo the work by the deadline stipulated 



by the Study Team. Tk question of revising the target date for com@ction 
of work is presently under consideration in consultation with the Minbts~ry of 
Filmlce. 

The question of transferring thc Import and Export work to C.C.L & E's 
organisation is under the active consideration of Governmcnt. Necessary 
steps are in hand to find ways and means by which the work can be trans- 
ferred along with the stafl and ol'ticers engaged in it. It is expected thntthis 
would be done by 1-4-1 969. 

Conscqucnt on partial decontrol with effect froni 1-4-1964 and completc 
decontrol of iron and steel froni 1-5-1967 there has been considerable 
reduction of staff (numbering about 250) in thc office of thc Iron & Steel 
Controller. At prcscnt thcrc is no surplus staff in the Organisation. 

Thc Committcr: nntc that some m u l l  yrogrcsI has bcen made in recover- 
ing dues from Sundry Dcbtars. Thc Comniittcc would like the work of the 
recoveries to bc expedited. 

[Sl. No. 17 Appendix I' (Para 3 20) of 26th Rcport (4th Lok Sabha)] 

Action taken 
The Committee's rccoolmcndiition ha\ bccn noted. Every endeavour is 

being made to rccovcr thc outqtandirlg due\ a\ quickly as y~sbiblc. In thih 
connection it may bc rncntioned that the outstandings of Rs. 381.02 l&l\ 
against Sundry Debtors at the cnd of March, 1966 shown in the Audit 
Report (Civil), 1967 havc since bcen rcduccd to RI. 193.31 lakhc only at 
the end of March. 1968. 

Recommendation 
The Committee havc already recommended in Para 3.13 of this Report 

that all arrears of work should be cleared by 3 1 st December. 1968. The 
Committee would like Governrncnt to intensify their cfforts to finalisc the 
remaining cases of liquidated damages. 

[Sl. No. 19 Appendix V (para 3.53) of 26th Rcport (4th Lok Sabha)] 

Action taken 

The Committee's recornnlendations haw bccn noted. As rcgards 
clearance of arrears of accounts work it  may be mentioned that the Study 
Team's recommendations in regard to thc corn sitian wx\ not accepted 
b the Empowered Committee. I t  was decided t R" at the Staff Inspection 
&it of the Ministry of Finance should make a study of the work and assess 
the requirements of staff and cvolvc a yardstick for disposal of this wdrk. 
The Staff Inspection Unit havc 3ince whmittcd tlicir report on 30-12-1967 
and their recommendations for additional qtaff in thic regard arc under 
consideration of Government. I n  thc abscncc of thc requisite st& it will 
not bc possible to  completc the work of iirrcan clearancc by the dateline 
stipulated by the Khadilkar Study Tcani. Evcry efiort is. however, being 
made to clear the arrears as quickly a4 ps4blc  with the existing staff. 
[Ministrv of Steel Mines Metals (Dcptt of Iron & Steel) D.O. Lcttcr No. 

Parl. (9)-8/68, Datcd 31 -1 -691 



The position of thc remaining 43 cases of liquidated damages is as indi- 
cated below :- 

(a)  out of 33 cascs whcre thc amounts of liquidated damages have 
bcen asscssed : 
( i )  amounts havo bcen recovercd fully either in cash or by way 

of adjustment in 13 cases (Rs. 68,193.1 ); 
(ii) amounts havc becn partly adjusted in 1 caw 

(Rs. 8,624.07) ; 
(iii) claims havc bcen dropped in 2 cascs (Rs. 4,89 1.85 ) ; 
(iv) 1 cilsc has bcen closed (Rs. 42.072.51); 
( v )  civil Suit has been filed in 1 case (Rs. 29,438.25); 

(vi) necessary plaint is king drawn up or filing a Civil Suit in  
1 carie (Rs. 2,29,320.00); 

(vii) legal notice has been issued by the Central Government 
Solicitor in 1 case (Rs. 3,620.83); 

(viii) 12 cases havc bcen referred to Arbitration 
(RF. 3.37.372.18); and 

( i x )  thc remaining 1 case (Rs. 9,385.35) has been referred to 
the High Powcrcd Committee for settlement. The High 
Po~vcrcd Comnlittce has decided in respect of the remain- 
inz onc caw mentioned ahove that specific legal opinion 
should bc obtained for certain aspects of the case for 
Committcc.4 tinnl deci\ion. Action is being takcn in thi: 
mattcr accorclincl~ . 

( h )  Out of thc 10 pcnd~ng C;IW\ whcrc tlic liquidated d a m p  were 
\ct to hc Ic\ied. thc damage\ havc sincc been a w w d  in ( i)  6 
c;ws (Rs. 10,33556.31); ( ~ i )  1 caw has k e n  dropped with 
the concurrcncc of Financc; ( i i i )  Iepl authorities havc expressed 
doubts ovcr tcnahihty of liquidated damages claim in 1 case; and 
(iv) liquidatcd damages could not be assessed in thc remaining 
2 cases 3s the rclcvant filcs arc lying with the Deputy Legal 
Adviser, Boniba~ thc Spccid Policc Establishment. 

The casc in which Icpal authorities havc expressed doubts ovcr tenabilih 
o f  thc liquidated damage claim has also been submitted to the High 
Powercd Committee, who has dccided to lodge claim at the rate of 1 %  of 
the landed cost. Action i\ being takcn in the matter accordinglv. 

Recommendation 
While the Committec appreciate thc effort to find an alternative method 

for the movcnlcnt of coal by resorting to a toad-cum-river route they ue 
constrained to observe that i\s a mult  of the adoption of a scheme which 
was based more on assumptions than on adequate investigation and prepara- 
tim, an infructuous expenditure of sevcrrll lakhs was incurred without any 
corresponding benefit to the industry or the consumer. 

The Comrnittce are not itbk to understand why Govcmrncnt did not 
undertake a dctailed hydrographic sunfey of thc river Gnnga specially when 



the Ministry of Irrigation and Power had repeatedly pointed out the impera- 
tive need or such a survey. The Ministry of Finance had also clearly point- 
ed out that the long term benefits of the Project were open to doubt as it 
was questionable whether the consumers would be prepared to continue to 
pay for the high transport charges in getting the coal by road-cum-river 
mute, while in the case of the short term scheme, the total quantities pro- 
posed to be. moved were no more than 6 to 7 wagons per day. 

It is obvious that the Planning Commission did not exercise any detailed 
check before according approval to this particular scheme, when it should 
have been evident quite early that the oost of transport would be even higher 
than the cost of haulage by the Railways. 

The Committee suggest that a detailed study of this case should be madc 
by Government with a view to finding out how such a costly scheme could 
have been rushed through in disregard of doubts expressed by the Ministries 
of Irrigation and Power and 

[SR. No. 21. Appendix V (Para Nos. 4.37 to 4.40) of 26th Report 
(Fourth Lok Sabha)] 

Action taken 
As desired by the Committee an oficer of the Department of Mines and 

Metals has been asked to make a detailed study of the case. The officer iq 
making a sifting enquiry and is expected to complete his work \hortly. AI 
soon as the detailed case history is ready. the matter is prop~sed to be dis- 
cussed in an inter-Ministry me%ting before taking a final view in the matter. 
[Ministrv of Steel Mines 8: Metals (Deptt. of  in& 6: Mctals), O.M. No. 

18/4/68-CI, Dated 2-1 2-68] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS lI\; RESPECT OF WHICH 
GOVERNMENT HAVE NRNISHED INTERIM REPLIES 

Recommendation 
I'hc Conimittce would like the Undertakings to review the inventory 

'levels of the indigenous and imported i t e m  of stores with a view to effect 
maximun~ economy consistent with rcquircmcnts. 
[SR. No. 4. Appendix V-para 1.76-0f 26th Report (Fourth Lok Sabha)] 

Action taken 
The Management has constituted thrcc Committees to undertake a review 

of the Inventory lcvcl~. as suggested by the Conunittee. TWO of these 
Ornmittecs have furnished n preliminary report and action thereon is being 
f urthcr progrezsed. 

IMini\tr! of Financc (Deptt. of Eco. :\ffi~ir\), 0 . M .  SC)-B, 68, 
Dotcd 20 I 1-683 

Recommendation 
It is undcrhtcmd from Audit that the 111:1tlcr regarding the rise in the 

percentage of losses to 4.42 per cent and rhc question whether any norm 
should be prcscribcd is bcing i.cfcircd to an Enquiry Committee. The Com- 
mittee will likc to hc lurnihxl  with a copy of the r e p n  of thc Enquiry 
Committee a4 wcll ;LA of the action taken thcrcon. 
ISR. No. 8 .  Appendix \'----para 1.173 of 26th R e p v t  (Fourth Lok Sabha ) ] 

Action taken 
O h w \  ,ition, of tllc Comn~ittec. have bwn no1c.d and a cop! :)f thc enquiry 

committee rcport \ \ i l l  hc furni4icd to tlicrn \\hen the m n c  ih reccivcd by 
Go\crnmcnt. 

[Miniktr! crf Fini~ncc (Dcptt. :jf Rev. X: In \ . )  Lcrtcr 47 2 68-OPI'L'M. 
1latc.d 1 3 1-69 1 

Recommendation 
-1 lic Conim~ttcc ilrc not ablc to ;lppreciatc ~ 1 1 ~  it has talcn Government 

more than tivc !*cars t:) findisc thc hire-purch;w terms on which the Idus- 
trial sheds in Okhla arc to be olicred to tcnants. though a decision was 
taken as far back as 1962 thilt the full economic rent charged from 
tenants would be adjusted against the amounts lo be recovered towards 
the hire-purchasc prcmium. Thc Committee \vould like Governeat to 
finalisc these terms without furthcr delay and make ncccssary recoveriesf 
adjustments. 
ISR. No. 12, Appendix V-para 2 . 3 3 - 4  26th Report (Fourth Lok Sabha)] 
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Action taken 
The tcrms and condtiom of Hirc-Purchasc have now been decided in 

principle by thc Go~ernnlcnt of lndia ( t i t le  Annexurc). Thc tcntativc 
figures for the same 11avc been worked out and sent by the Delhi Administra- 
tion to thc C.P.W.D. and thc N.S.I.C. for confirmation. On receipt of their 
confirmation, the tcnm will bc tinaliscd by the Delhi Administration in 
conwltation \\it11 thcir Financc Dcpartmcnt and with the approval of the 
Go\mment  of Indi,~. 'The s h d s  arc to bc handcd over to the tenant 
mdumialist< on hire-purch:w basis and thc cntirc expenditure incurrcd on 
i t  .o far uill be rccovcrcd 1rom the factory owners. The question of any 
ICM to  the Govcrnment doc< not. thcrcrorc, arise. 
[hlini\trv of 111dl. Dc\ .  d Co. Affairs (Dtptt of Indl. Dcv.), O.M. 5(7 )  ' 

BA '68. Dated 25-1-69] 



ANNESURE 

OKH [..A INUUSI'RIAL ESTATE 

The terms and condition\ undcr ivhich thc shcds in Okhla Industrid 
E\tatc arc proposed to bc allotted on hire-purchasc basis are as under : 

( i  Hire-purchase will be maclc applicable to all thc three phases in 
O k h h  Industrial Estate. In calculating thc hire-purchase pre- 
mium the \vholc of the estate will be takcn as one unit and 
uniform tcrnis of  hire-purchn\c. will be offered to thc occupants 
of shed\ in ;11l the threc pl~a,.i.\. 

( ii ) Tlic total coht chnrgciiblc from thc ailottcef will includc expen- 
cfiturc incurred ov thc following item :- 

( a )  iicquisition and clcvclopmcnt cost of land: 

I I r capitaliscd intcrc\t in thc I'cdlo\vin~ manner :- 

( I r Interest at 31 'I c:ilculatccl upto 3 - - I  on 
phahc I: 

( g )  I3qwnditr1rc on the 4drninistr:ition Buildins\. Pc\st Otficu 
etc. 



(vi) The following restrictions will be imposed on the occupants of 
the sheds :- 
( 1 ) Hire purchasc terms will be offered to only those occupants 

who have paid up the arrears of rent outstanding against 
them; 

( 2 )  In case the hirc purchaser fails to pay the monthly 
instalmcnts either for a period of one year consecutively 
or for 3 total period of 2 years during the term of hire 
purchase, shall be deemed to have forefeitd all his rights 
to continue as a hire-purchaser; 

(3) In case of non-payment of instalments in timc, penal 
interest @ 0% per annum will be chargeable on defaulted 
instalments; 

(4) The hire-purchaser will hnvc the option to purchase the 
factory building on out right purchase basis during th:: 
peripd of hire purchase; 

( j  The hirc-purchaser shall not sublet. undcrlet, mortgage or 
othcnvisc alienate or trandcr or part with tllc possession 
of the sheds or any right or interest therein without prior 
permission of the Director of Industries; 

( 6 )  Ownership of the shcds will pass on to thc occupant only 
after the full payment of hire-purchase V ~ I ~ U C  alongwith 
up-to-date intercst (5 6% pcr nnnum is paid to thc 
Govcrnmcnt; 

( 7 )  If during the period of currency of hirc-purchase tcrms. 
any allottec does not want to retain the sheds, hc can write 
t 3  thc Delhi Administration who would allot the same t:) 
the other person and the amount paid by thc first allottcc 
till that datc will bc adjustcd apinst rcrit due from him 
for the period of his occupation; 

(8)  In case the original allottce has vacated tht: prernises after 
1-9-62, thz amount paid by that allottcc towards rent will 
not be adjusted against the hirc purchase valuc of factory 
shed/shcds. 

The Delhi Adminjstration will draft Dceds of Ageemet~t on the pattcrn 
of such deeds being drafted by the Mini9try of Works & Housing and get 
the same approved by the Law Department of the Administration. 

Recommendation 
The Committee draw attention to their rccon~meadation containad in 

para 6.25 of their 62nd Report (Third Lok Sabha) and hope that, as as& 
during evidence by the Chairman, Coal Board, the remaining portions of 
the Ropeway have started working during 1967-68. They would like to be 
informed of the completion and commissioning of t b  ropgway. 

[S. No. 22 Appendix V-Para 4.51--of 26th Report (4th Ldc Sabha)] 



Action taken 
Installations 1 and 2 of the Jambed Kajora Ropeways have since becn 

taken over by the Coal Board on thc 18th November 1968, after satisfactory 
testing by the Committee of the Board. 

Commissioning of the J&K Ropeways (Installation 1 6: 2)  was delayed 
on account of the following rcasons :- 

. ( i )  Work was held up on account of an injunction obtained by a 
colliery. 

(2 )  Approval of drawings for modification of mmc lines of thc  
Eastern Railway bcing crowd by the ropeway was delayed at 
the Railway's end. 

(iii) Approval of the Electrical Inspector of West Bcngal Govern- 
ment was also received latc. 

( i v )  Testing of some pontoons could not be done earlier on account 
of floods in the river. 

'F' Ropeway in Jhnria field 
Cornplction of this Ropcway was held up on account of the following 

r r ' a w ~ s  :- 
I .  Dclayed approval by Railway3 of the designs of the protective 

bridgcs to bc constructed ovcr Railway's properties. 
2. Issue of the court injunction against Coal Board restraining a s -  

truction ovcr mmc arca of land. 
3. Delayed iswc of thc final notificatim by thc State G o v e m e n t  

under wt ion  6( 1 ) of the Bihar and Orissa Aerial Ropeways Act 
for want of execution nt Agrccntcnts with the Railways in respect 
of protective bridges at thc poinrc of crossing their tracks by the 
ropeways. 

4. On iiccount of n~odifiaation of an I I K.V. Power line of Tata 
Iron k Steel Co. Ltd., who refused to have their power houses 
\hut down durins the monwnn ivhen their underground \vorking 
of thc nlines wcrc flooded. 

In view 3 f  thc above diRicultic4 this ropeway is bcins compietcd in parts 
and will bc taken ovcr by thc Coal Board in parts and will be working 
section by secticm. There may hc indefinite delay in thc conmnlissimiy of 
two out of the sevcn dumps in rcspcct of which court injunctions have h e n  
issued against Board. In rehpect of thc remaining oncs pre-handover tests 
are already in progress. 
[Ministry of Steels, Mincs & Mctals (Deptt. of Mines 'C: Itlctrtls). O.M. No. 

CJ-2(6)/6X. Dated 23-1-1969] 

Recommendation 
As the cnsc is slrb j d i c ~ ,  thc Committ~e do not desire to comment on 

it. They would, however, like to be informed. in due course, of the final 
result of the case. 

[Sl. No. 23 Appendix V (Para 4.57) of 26th Report (4th Lok Sabha)] 



Action taken 
This case is still pending in thc Court of Law and thc decision will be 

intimated, if and when deiivcred by the court. 
[Ministr\ of Stccl. Mines X: Mctals (Deptt. of Mines 8r Mctals) O.M. No. 

CJ-2(6)/6S. Dated 23-1-1969] 

NE\V DHLIU: 
April 28. 1969 

M. R .  MASANI. 
Chuirtnnrt , 

Plrhlic Accolrrrts Commirter. 



Appendix 1 
OKHLA INDUSTRIAL ESTATE 
Proposed terms of Hire purchase 

The tcrms and conditions under which the sheds in Okhla Industrial 
Estate arc proposcd to bc allotted on hire purchase basis arc as under : 

( i )  Hire purchase will bc madc applicable to all the threc phases in 
Oknia Industrial Ehtatc. In calculating the hire-purchase pre- 
mium thc whole of thc cstatc will be taken as one unit and 
unifrom tcrms of hire-purchasc will bc offered to thc occupants 
of sheds in 311 the thrcc phases. 

(ii) Thc total c : ~  chargcablc from the allottccs will include cxpen- 
diturc incurred on the following itenis :- 

( a )  Acquisition and development cost of land; 
( b )  Cost of constructing factory shcds; 
(c) Cost on providing common facilities like roads, transmission 

lines. water mains. cantc.cn, boundary wall, parks, sewcr 
lint:, ctc. 

(d)  Maintenance charges; 
( e )  Taxes paidlto hc. paid but not already rccovcrcd: 
( f )  Capitaliscd intcrcst in thc following manner :- 

( 1 1 Interest at 4 1 9; calculated upto 3 1-8- 1962 on phase 
1. 

( 2  1 lntcrcbt at 6';; cdculatrd upto the day when last shed 
was allottcd in respect of phase 11 and 111. 

( g  I Expcnditurc o n  thc Administration. Buildings. Post Oflice 
I .  etc. 

(iii) Expcnditurc incurred on the acquisition and development of open 
plots \vhich arc i~ndcrstood to havc been separately sold by thc 
Administration will hc Lcpt ou t  of thc capital cost chargcablc. 
from the allnttccs. 

(iv) Aftcr thr hire purchaw instalmcnts arc computed on the above 
basis, thc amount of economic rent paid bv the allottees upto 
3 1-8-1 962 will tw adjuted and the balance of principal will be 
rccovcrcd in cqu:i1 monthly instalmnts, together with interest at 
the rate of 6% per annum. 

(v) Hirc purchnsc prcnliunl will k rlrovrlrable in fifteen years com- 
mencing Trim 1st Srptembcr. 1962 or tho date of cxcupation of 
tbe sheds whichever is later. 

(vi )  The following restrictions will bc imposed on the occupants of 
the shcds :- 
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(1) Hire purchase terms will be o f f e ~ d  to only those oocupants 
who have paid up the arrears of rent outstanding against 
them; 

(2) In case the hire purchaser fails to pay the monthly instal- 
ments either for a period of one year consecutively or for a 
total period of 2 years during the term of hirc purcliase, 
shall be deemed to have forcfeited all his rights to continue 
as a hi=-purchaser; 

(3 ) In case of non-payment of instalments in time, penal 
interest @9% per annum will be chargeable on dofaulted 
instalments; 

(4 ) The hire-purchaser will hin~l: thc o tion to purchase the 
factory building on out right purc ase basis during thc 
period of hirc purchase: 

e 
(-5) The hire-purchaser shall not sublet, underlet, mortgage or 

otherwise alienatc or trandcr or part with the possession of 
the sheds or any right or interest therein without prior pcr- 
mission of the Dircctor of Industries; 

(6) Ownership of thc sheds \$ill pass on to the occupant only 
dtcr the full payment of hire-purchase value alongwith 
upto-date interest @ 6r ;  per annum is paid to the Govern- 
ment; 

( 7 )  If during the period of currency of hire-purchaw term\. 
any allottee does not want to retain the sheds, he can write 
to the Delhi Administration who would allot the same to 
the other person and the amount paid by the first allottcc till 
that date will be adjusted against rent duc from him for thc 
period of his occupation; 

(8) Ln case the original allottee has vacated the prcmixs aftm 
1-9-62, the amount paid by that allottee towards rent will 
be not adjustcd against the hire purchase valuc of factory 
shed/sheds. 

The Delhi Administration will draft Deeds of Agreement on the pattern 
of such deeds being drafted by the Minictrj of Works & Housing and get thc 
same approved by the Law Department of thc Administration. 



APPENDIX I1 

S. Para No. MinisUyIDepartment Recommendations/Co11~1usio~ 
No. 

Ministry of Finance The Committee hope that the Ministry would 
(Department of Eco- pursue the question of expeditious finalisation 
nomic Affairs). of the report by the Technical Committee 

appointed as early as 1965 to review mining 
techniques employed by the Kolar Gold Min- 
ning Undertaking and suggest improve- 
ments. 

The Committcc also dcsire that the compilation 
of costing figures should be expedited, as 
suggested by the Consultants. 

The Committee attach great importance to 
increasing productivity in the Kokr Gold 
Mining Undertaking and adoption of effedrve 
costing system for improving efficiency and 
mi  mis sing losses. The Committee would 
urge Government to pay sustained attention 
to thcse objectives so as t o  bring about the 
much ncedcd improvement in the working of 
the Undertaking. 

1. 1.12 & Ministry of Industrial The committee note that in order to achieve 
1.1 3 Development &Corn- better participation by the Salt Industry in the 

pany m r s  ( D e w -  execution of development programme. 
ment of Industr~al Government have in May, 1968 libaalised the 
Development). code for grant of assistance to the Salt Liccnc- 

cs for execution of development prolpammcJ 
and Labour Welfare Works. Government 
have also under-considerat~on the creation of 
Salt Cess Fund and the const~t ution of a Sta- 
tutory Salt Board invested with suthdent 
powers to take quick decisions on the finali- 
sation of works programme and their e x m -  
tion. The Committee hope that a decision 
on these important issues would be taken and 
given effect to at an early date. 

The Committee would like to know the e o n  
taken in pursuance of thctr r r c o m o n  
that a compnhcnsive review of the working 
of the Central Salt Cess Act should be con- 
ducted to find out how far the objectives of the 
Act have been f u l w .  The Committee have 
no doub? that such a review would provide 
useful gurdelims for axecution of rognunmb 
of development and labour wet& works. 
Thc Committee would also suggest that such 
a review should be undenaken periodically 
say o m  in t h m  years. 

3. 1.17, Do. The Committee are unhappy to  note that the 
1.18 & arrears of rent have risen from Rs 15-34 
1.19 lakhs as on 31-10-67 to 23.26 lrikhs as on 

31-10-68. 



1 7 - 3 4 

The Committcc also note that the question has 
been under consideration of Government for 
more than six years. The Committee dnire 
that the hire-purchase terms should be finalis- 
ed without further delay so as to remove un- 
certainty and enable the Administration to 
rake effective me;isures tcr recover the past 
arrcars and not allow cur~vnt charges to $1) 
into arrears. 

The Gonmittee rlotc that 96 factories have hccn 
insured as on 3 1 st March, 1968 as against 30 
in 1965. The Committee dc4re that thC 
remaining allottccs should also he niadc 10 
rake out the ~rquisitc insurance 3 4  p res~r ibd  
in the leasc, 

4. 1 ." 6: hiinistry o f  Stccl. Tllc Committee note t l l i t t  as itgninst 1 13 person, 
1 . 2  Mines & Metals recommended b> the staff Inspection U n ~ t  

(Department of Iron of the Mini4try of Finance for clcarnncc of tlic 
& Steel). arrears of \ r w k  in the price itnil Accountr 

Division of 1111' Iron and Steel Controller'.: 
Organisation. only 80 person.; wcrc employed 
for the ~ L I ~ P O S C .  I t  has been pleaded that 3 4  
a result the targct date of 3151 I ~ w e n ~ h c ~ ~ .  
1968. fixcd earlier for completion of the \wrh 
had to be extended. 

The Committee hope that the work \vould now 
be cornpletcd by the revised date k i n g  fixed 
for the purpose. and that cft'orts \vould he 
made to coniplete i t  beforc the said date. 

The Co~nmittee note that the outstanding due5 
from sundry Debtors which stood at KL 
381 .0? lakhs in March, 1966. have been 
brought down to Rs. 123.31 lakhs in March. 
1968. The Comniittee trust that clTort\ 
would be intensified to recover the remaining 
dues. 

Do. 

Do. 

Do. 

The Committee \vould likc to kno\t the progres\ 
made in the recovery of liquidated damage5 
in the remaining cases which are under 
sett1ernent:arbitrarion or civil court proceed- 
ings. The Conlrnittec sec no ruson why the 
assessment of liquidated damage:, in two c a w  
in which the relevant files are with the Deout\ 
Legal Adviser Special Police ~stab1ishkr;t 
could not be expedited by eithcr obtaining thc 
original papers or by obtaining ropiclr therc- 
of. 

The Cornniittce desire that the case study o f  
thc .=heme for rnovcment of coal by road- 
elm-rivcr routc should bc expeditiously corn- 
pleted. The Committee would likc Govcrn- 
nlcnt to draw t he necessary lessons from thic 
case study and circulate them to all Ministries) 
Dcpartn~cnt\ to avoid hasty decisions being 
taken on schcnies involving heavy capital 
outlay without thorough investigation. 
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S1. Name of Agent Agency SI. Name of Agent 
No. No. No. 

b n c y  
No. 

DELHI 
JainBook Agency,C onnaught 
Place, New Delhi. 
Sat Narain & Sons, 3141, 
Mohd. Ali Bazar, Mori Gatc, 
Delhi. 
Atma Ram& Sons, Kaslmere 
Gate, Delhi-6. 
J .  M. Jaina &Brothers, 
Mori Gate, Delhi. 
The Central News Agency, 
23/90, Connaught Place, 
New Delbi. 
The English Book Store, 
7-L, Connaught Circus, 
New Dclhi. 
Lak~hrni  Book Storc, 42, 
Municipal Market, Janpath, 
New Delhi. 
Bahrec Brothers, 188 
Lajpatrai Market, Delhi-6. 
Jayana Book Depot, Chap- 
parwnla Kuan, Karol Bagh, 
New Delhi. 
Oxford Book & Stationery 
Company, Scindia Elousc. 
Connaught Place, New 
Dclhi-I. 

34. People's Publishing House, 76 
11 Rani Jhansi Road, New 

Delhi. 

3 35. The Unitcd Book Agcr:cy, 88 
48, Amrit Kaur Market, 
Pahar Ganj, New Delhi. 

36. Hind Book House, 82, 95 
lanpath, Ncw Delhi. 

11 
37. Bonkwell, 4, Sant Narankari 96 

Colony, Kingsway Camp, 
I 5  Delhi-9. 

20 MANIPUR 

38. Shri N.  Chaoba Singh, 97 
2 3 N e ~ s  Agent, Rarnlal Paul 

H:gh School Annexe, 
Imphal. 

27 

66 
AGENTS IN FOREIGN 

COUNTRlES 

39. The Secretary, Establish- 59 
68 mcnt Department, The 

High Commissjcn of India, 
India House, Alda>ch, 
LONDON, W.C.-2. 






